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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDEZRABAD BENCH

AT HYDERABAD

0.A.Np,2%8 OF 1987, DATE LF CRDER:6-1.1900G,

Batumen:

K.Chandrasskhar. ~ +a fApplicant
and
" Union of India, repressented by:
1, Chief Post Master General,
Andhra Pradash Paestal Circle,
Hyderabad.

2. Ppst Master General, Kurnool
Pestal Region, Kurnool,

3., Superintendent, RMS 'AG' Division,
Guntakal.

4, Head Record OPPicer RMS 'AG' Divieion,
Guntakal.

»« HRmsapondants

COUNSEL FOR THE APPLICANT :: Mr.K.S.R.Anjaneyulu
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha Sharma
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

A N D

THE HON'BLE SRI 8.5.JA1 PRRAMESHWAR,MEMBER (JUDL)

: OR DER &

ORAL DORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER{A, )

Hesrd Mr.Y.Subrahmanyam for Mr.KSR.Anjansyulu,
learnad Counsel for the Appliéant and Mr.5.Narasimbha-

Bharma, learned Standing Counssl for the Respandents.

"

-.c.alolz

b




(v

-2

2. The applicant in this DA submite that he had
bs en uafking in the vacancies of E£0 Fagil Fen at |
Guntakal RFS since about 10 years from 1?86 onwards.
The applicent Purther submits that, he was engaged
'by the Head Record 0fficar, RMS 'AG’ Diviaian,guntakal
ad not by those who went on laave. Hp further submite
that hs worked for mors than 240 days in a ymsar in
soma years. Ihe applicant further submits similar
service rendered by some putsidaers like the applicant,
TS uerE‘émgieyed in ED vacancieé in the RHS'AG'
Division, Guntakal, by Crder in Mema. No .B/EDMM/OTN/
Vol.1V, dated:28-5-1992(Annexure.3, page.ld to the GA).
The applicant Further submits that ba has been kept
in the waiting list at ssrial no.1 for ebsorption as
ED Mail Men, and he belengs to SC Caommunity. The
applicant further adds that the waiting list was
subssguently cancelled by Mamo.No.B/EDMM/DVN/Vol.V,
dated:17-9-1992,, aad e also submits that similar
pefsans filed CA.Np.1269 of 1895 on the file af this
Bench, who were juniors to the applicant in the Unit
Por consideration of thair candidature for appointment
as ED Mail Mem. Earlisr directions uere‘given to
‘vgrify the service records of those candidates, who
filed ths above referred dA and Purther suitable

action has to be taken by the raspondantSﬂﬂ*ﬁLv%b’ﬁQ
"'C'A:)».'&/t.d\- -

3. VThis 0A is Filad'ﬁ:aying for a diractian to

the respondents to consider the case of the applicant
qu/appmintm@nt in the axisting er future vacancies
of ED Mailman on the basis of the 3udgmént in OA.Np.
1269 of 1995,.dated:22-8—1996, as the applicaﬂti@fi;f

Mo

-
AR EE T




@
e

similaé%placad and had rendersd duty for mors than
240 days in a year and also senior to many of the

epplicants in DA.No,.12869 of 1995,

4. The main centention of the applicant in this

0A is,,he is a Part-time Casual Labourer and hence he

ie entitled for regularisation/ebsarptisn in-terms

of the rules ef the Departmsnt. But wae do not find

Ny details in regard fo the casual service rendersd
by him as a Part-time Casual Labourer in this 0A,
Hence, the details of the‘servicu renderad by him as
a Part-time Casual Laboursr has to bs varified from
the recerds only by thes Regpondents. The réspcndents
also in their rebly has not given any sservice parti-
culars of the appliqaﬁt. They only submit that ths
applicant is not similarly situated as the applicants
in the BA.N0.1259laf 1955, and hence his case cannet
be considered on par with the applicaents in CA.Np.1269 of

1935,

5,  If the applicant is a Part-time Casual Laboursr

8s submitted by him, then the case of the applicant

is to be considered for abserption in Group-"0' post
which warm set out in the lstter of tha.?GStal Department
dated:17-5-1989., The raspondents themselvyes had stated
in the reported cass 1998 SCC{L&S) 119 (SECRETARY,
MINISTRY OF COMMUNICATIONS & OTHERS Vs éAKKUBAI &
ANOTHER), that the Part-time Casual Labourers ars also
enﬁitlad for abserpticon as per the said latter dated:
17-5-19689. The learned Counssl for the Respondants
also submits fhat in view aef the l:ttér the respmndants-

will act after checking his service details from the

recerds. ' [2/////,//
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6. In view of the gbove, the following directien

is given:-

The service particulars of the applicant
shauld be checked from the service
records and decide his sligibility te
be treated as a Part-time Casual Lsbourer.
.If the apﬁlicant comes undar the categery
of Part-time,tasual Lgbourer as averred by
him, then the respondents should gct in

accordance with their letter dated:17-5-1989.

the OA is ordered sccordingly. No costs.

~JAl PRAMESHWAR )

( RRANGARAJAN )
MEMBER(JUDL)

MEMBER (ADMN)
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